
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No.95 of 2024(SZ)  

WITH  

Original Application No.138 of 2024(SZ) 

 WITH  

Original Application No.200 of 2024(SZ)  

 WITH  

Original Application No.201 of 2024(SZ) 

 

In the matter of: 

Tribunal on its own motion SUO MOTU  

based on the news item in India Today dt: 18.02.2024 titled,  

“10 killed in blast at Tamil Nadu firecracker unit several injured”. 

        vs 

 Tamil Nadu Pollution Control Board and Ors. 

      WITH 

Tribunal on its own motion SUO MOTU based on  

the news item in The Hindu, Chennai Edition dt: 02.05.2024 titled, 

 “3 killed in explosion in Virudhunagar”.  

                                                                                             VS 

 Central Pollution Control Board and Ors. 

                           WITH 

Tribunal on its own motion SUO MOTU based on  

the news item appearing in NDTV.com dated 09.05.2024 titled,  

“8 killed in explosion at fireworks factory near Sivakasi in Tamil Nadu”  

and news item in The Hindu dated 10.05.2024 titled,  

“10 workers, including six women die in Sivakasi fireworks unit blast”. 

                                                                                             VS 

  

Tamil Nadu Pollution Control Board and Ors.        

 

                                                                                     WITH 

 

Tribunal on its own motion SUO MOTU based on  

the news item in The Hindu dt: 01.05.2024 titled,  

“Three killed in blast at explosive storage unit in Virudhunagar”.  

 

                                                                             VS 

 Tamil Nadu Pollution Control Board and Ors. 
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DIRECTORATE OF INDUSTRIAL SAFETY AND HEALTH  

 
STANDARD OPERATING PROCEDURES TO BE FOLLOWED IN      

FIREWORKS FACTORIES 

 
1. The workers should wear cotton clothing and they should be 

provided with proper personal protecting equipment while 

working. 

2. Usage of conventional iron weighing machines with cast iron 

weights in the chemical storage room and mixing room should 

be prohibited. 

3. Use of the same iron sieve for sieving process of all chemical 

ingredients in the factories should be prohibited. Different 

sieve should be used for different chemicals. 

4. The floorings should be covered with rubber carpet and mats. 

No unit should be allowed to work without providing the 

rubber mats / door mats.  

5. The factories should not be allowed to employ more number 

of workers beyond the allowable limits as per their license 

conditions.  

6. Chemicals of quantity higher than the quantity permitted in 

the license shall not be stored. 

7. Banned chemicals and chemicals not permitted in PESO 

license shall not be used. 
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8. Fireworks factories shall not be sub-leased. 

9. The license obtained under The Factories Act, 1948 shall be 

renewed up to date. 

10. Fancy crackers shall not be manufactured without proper 

license for such manufacturing. 

11. The management of fire work factory should take action to 

keep the belongings of workers such as stainless-steel water 

cups, cellphones etc. in a separate room away from the actual 

work place. 

12. The chemical mixing and refilling works should be done within 

the appropriate work sheds.  No work should be allowed to be 

carried out at inappropriate place like open field or under the 

trees. 

13. The installation of copper plates on the baffle wall of the 

chemical filling shed and mixing shed for the discharge of 

electrostatic charges from the workers shall be ensured. 

14. Mound walls shall be provided around the mixing and filling 

sheds. 

15. The managements should ensure the mixing and refilling 

work of different chemicals to be carried out at the separate 

work places. 
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16. It shall be ensured that the chemical mixing process and 

filling process is not being carried out between 11.00 AM to 

3.00 PM due to the high temperature. 

17. It shall be ensured that the mixing shed is at a distance of 

18m away from all other sheds if the quantity of chemicals 

stored / handed / used is less than 50 kg. In the case of 

quantity of chemicals stored / handled / used exceeds 50 kg, 

the minimum distance shall be 21m.  

18. The mixed chemicals shall be used immediately and shall not 

be stored. 

19. The managements should bar the storage of all the chemical 

ingredient in a single room and ensure that each chemical 

ingredient is stored in separate rooms. 

20. The chemicals shall be transported/ taken only through 

handcart. 

21. Manufacturing of fireworks shall not be carried out beneath 

the trees. 

22. The pellets shall be taken for next stage of manufacturing 

only after proper drying. 

23. Colour pellets shall be dried in shades and not under sunlight. 
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24. Iron scissors and iron knifes shall not be used for cutting 

fuses. Only brass or non-ferrous knives shall be used during 

the manufacture of fuse. 

25. The managements should take efforts to dry the manufacture 

fireworks products over the platforms designated for these 

purposes.  

26. The finished crackers and unfinished crackers shall not be 

stored in between the manufacturing sheds, beneath the 

tress, in the passages obstructing the pathway of the 

workers.  

27. The managements should keep unfinished fireworks products 

in Transit room instead of finished product room. 

28. The managements should ensure that finished fire cracker 

products are stored in the magazine room after stacking 

properly and storage of unfinished cracker products in the 

magazine room, should be prohibited. 

29. Wooden containers and trays without iron nails shall be used 

for storing finished crackers. 

30. Wooden racks without iron nails shall be used for drying 

paper cap sheets. 

31. It shall be ensured that not more than 4 persons are allowed 

to work at any one time at any shed. 

22



32. It shall be ensured that no firework manufacturing activity is 

being carried out between 6:00 pm and 6:00 am. 

33. The availability of two burning pits for the purpose of disposal 

of collected waste shall be ensured. 

34. All the safety precautions must be followed before disposing 

the waste at the burning pit. 

35. The managements should ensure all the doors of the 

manufacturing and working sheds are always kept fully open 

outwards during working hours. 

36. The managements should avoid testing of manufactured fire 

crackers during working hours, at the vicinity of the 

manufacturing area and factory premises. 

37. The managements should take action to clear the dry bushes, 

grasses and small plants near the chemical storage room and 

working sheds around the premises of the fireworks factory.  

38. The managements should curb the roaming of Goats, Stray 

Dogs and animals inside the factory premises by providing 

fencing around the factory. 

39. The safety measures stipulated under schedule XXIV of Rule 

95 under Tamil Nadu Factories Rules, 1950, shall be followed. 

40. The occupier of every fireworks factory shall pay for all the 

workers the premium amount up to the current year for the 

“Group Personal Accident Insurance coverage”. 
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41. A trained foreman should be available in each unit for 

supervising and guiding all operations with the fireworks 

factories. 

42. Wind socks and lightning arrestor shall be provided in the 

factory. 

43. The managements should maintain new lever type 5 kg DCP 

Fire Extinguishers in all working rooms in their premises. 

These extinguishers must be checked regularly and kept in 

working condition. 
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